Lentral Administrative Tribunal
Principal Bench, Neuw Jelhi,

0A-2746/92

dONISLo MR, JBTIC. CHITTIR SANKATAN NAIR, CHAIRMAN
HON'SL. MR, S.P. BISJAS, M:M,R ()

New ODelhi this tho 7th day of November, 1996,

1.Shri Achhay Lal,
S/o Shri Lsl Ram,
R/o 635, Ney Subzi Mandi ,
Azadpur, Delhi,

2, Shri Ram Babu,
S/o Shri Gidhari,
R/o 635, New Subzi Mandi,
Rzadpur, D:lhi,

3, Shri 3iri Singh,
S/o Sh, Parbhag Singh,
R/o 635, New Subzi Mandi,
Azadpur, Dslhi,

4, Shri Mahi Pal,
S/o Sh, Lal Singh,
R/o 635, New Subzi Men di,
Azadpur, Dolhi, Applicants

(through Shri B.S, Maince, advocate)

VEeTrsuys

1. Union of India through
the Sacratary,
Ministry of Railway,
Rail Shawan,

Nsw Jslhi,

2, The Gsn-ra} Manager,
North Zastern Railuay,
Gor akhpur,

3. The Nivisiognal Railuay Managar,
North Zastern Railway,
Izatnagar, ' Respondents

(through Shri P.S, Mahsndry, advocatsz )

Th: application having been hzard on 07.11,1996 the
Tribunal on the sams day delivered th- followings
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'to reinstata' them with consequ:ntial benefits, 1In

th: state of plzadings it is net possiblz to make an
adjudication r2garding the claims of applicant, Rosa
pondents agres to examins tho cases if applicants
produce th: casuyal service Card or any other acceptable
mat =rial, Applicants may move third respondent, 3ivisipnal
Railuay Manager, North Lastern Reiluway, Izatnagar with
such material as they may have and th- said raspondant
will examinz thz claims of applicants, pass appropriate
orders in terms of exhibit R=1 Scheme within four months
and communicat:z ths sams to applicants, uith this

dirsction ye dispos: of application, No costs,

2, We make it _lsar that this dir=sction by itself

will net confer a cayuse of action on applicant,
Datsd, 7th day of Novemoer, 19986,

!
zw L/-:\AL-QVCV‘V‘QH‘
(S.P. Bisuas). (hettur Sankaran Nair (3))

Membar (R) thairman



